Case No.
FIR no.

005409/2020

PS Kalyanpurn

30.09.2020

This is

an

applicant Dharmender.
Present

application

for release of vehicle

no.

UP 12 AD 5416

superdari

on

to the

Ld. APP for the State.

Applicant in person.
IO has not raised
any

applicant as the same is
Keeping
Delhi in

case titled as

as

report

"Manjit Singh

reiterated, accordingly,

1. to release the above

of 1O and law laid down

vs.

10

and
as

to

registered

proper

panchnama of above mentioned vehicle,

2. take

photographs of above mentioned vehicle from

and chasis nuniber and file the same
3. to

by

get

alongwith

panchnama and photographs

complainant/affected party as well as
Application
O/SHO

moved by the

by Hon'ble

SHO of the

as

mentioned vehicle

final

of above

by

the Hon'ble

all

of

Gujrat: (2002)

concerned
owner

PS

subject

are

to

M.A.
case

10 SCC 283

directed

as

under:
detailed

possible angles including engine

number

report,

mentioned vehicle attested

applicant stands disposed

and

countersigned

IO.
off

accordingly.

is directed to do the needful.
as

of

preparing

registered owner and

Copy of the order be given dasti,
mail/Whatsapp number of the applicant.

to the

High Court

No.4485/2013, and Crl.
Supreme Court of India in

C.M.Mudaliar Vs.State

well

by

question

State" Criminal MC

inter alia the law laid down

Sunderbhai Ambalal Desai

has been

to the release of the vehicle in

required for any further investigation.

in view the

No.16055/2013 wherein
titled

not

objection

prayed. Same be also

sent to the

(Rajinder Kumar)

CMM(East) KKD Courts Delhi
30.09.2020

e-

Case No.
FIR no.

23745/20

PS Kalyanpuri

30.09.2020
This

50547310/Black
Present

is

application for release of Rickshaw/
superdari to the applicant Jai Prakash.

on

an

3

Tyre bearing

no.DL

Ld. APP for the State.
None for applicant.
As per

no

objection

to the

reply filed by the 10,

release of the

Keeping
Delhi in

case

titled

as

same is

lying deposited

in the

same.

in view the

Maalkhana and he has

report of I0 and law laid down by the Hon'ble
High Court

"Manjit Singh

vs.

State" Criminal MC

No.4485/2013,

of

and Crl. M.A.

No.16055/2013 wherein inter alia the law laid down
by Hon'ble Supreme Court of India in case
titled as Sunderbhai Ambalal Desai
and C.M.Mudaliar Vs.State of
Gujrat: (2002) 10 SCC 283
has been reiterated,
accordingly, 1O as wel as SHO of the concerned PS
are

1. to release the above

mentioned rickshaw

to

rightful

owner

panchnama.
2. take

photographs

number and file the
3. to

get

of the

same

same

directed

subject to preparing

from all

alongwith

final

under:

detailed proper

possible angles including engine number
report,

panchnama and photographs of the same attested

as

and chasis

and countersigned by

complainant/affected party as well as by rightful owner and 1O.

Application

moved

by the applicant stands disposed

off

accordingly.

IO/SHO is directed to do the needful.

Copy

of the order be

given dasti,

as

prayed.

Same

be

also sent to the

e-mail/Whatsapp

number of the applicant.

(Rajinder Kumar)

CMM(East) KKD Courts Delhi
30.09.2020

FIR no. 406/2020
PS Pandav Nagar

30.09.2020

This is an application for release of vehicle no. DL 14 SB 7003

to the applicant

Deepak Gaur.
Present

Ld. APP for the State through VC.

Applicant in person through VC.
Reply of 1O is on record. tis submitted by the applicant that because of serious
injuries, he is unable to move to the court and prayed for release of the vehicle on superdari.
As per reply fled by the I0, search of offending vehicle and that of accused is in
progress and that vehicle is still to be mechanically inspected.

Keeping in view the report of 10 and law laid down by the Hon'ble High Court of
Delhi in case titled as "Manjit Singh vs. State" Criminal MC No.4485/2013, and Crl. M.A.
No.16055/2013 wherein inter alia the law laid down by Hon'ble Supreme Court of India in case
titled as Sunderbhai Ambalal Desal and C.M.Mudaliar Vs.State of Gujrat: (2002) 10 sCC 283

has been reiterated,

accodingly, 1O as well as SHO

of the concerned PS

are

directed

as

under

1. to release the above mentioned vehicle to registered owner after mechanical inspection at the

earliest, subject to preparing detailed proper panchnama of above mentioned vehicle,
2. take photographs of above mentioned vehicle from all possible angles including engine number
and chasis number and file the same alongwith final report,
3. to get panchnama and photographs of above mentioned vehicle attested and countersigned
by complainant/affected party as well as by registered owner and 10.
Application moved by the applicant stands disposed off accordingly.
IO/SHO is directed to do the needful.

Copy of the order be given dasti, as prayed. Same be also sent to the e-mail/Whatsapp
number of the applicant.

(Rajindef Kumar)
CMM(East) KKD Courts Delhi
30.09.2020

M-14/2020
30.09.2020

possession
Present:

File taken
up
of secured

today on filing of an
property filed by applicantapplication
bank.

Ms. Anu

Priya Tanwar,

Ld. Counsel for

Ms. Vandana
Rani, Receiver
It is

06.03.2020,

the

submitted by

hand it

over to

the

the

Receiver

applicant Bank.

u/s 14 of

view of the facts and

VC.

applicant

Bank that vide order dated

SARFAESI

Act was allowed but due
to
was unable to take
possession of the
and

property

Receiver has not
objected to the
Heard. Record perused.
In

applicant Bank through

taking

VC.

the Ld. Counsel for

application filed by them

post Covid-19 situation,

through

for extension of time for

application

under consideration.

circumstances, present application is

allowed.
Let the terms of Ld.
Court Receiver be extended for
one month in terms
of
order dated 06.03.2020.
06.03.2020.

Rest of the terms and
conditions shall remain same

The

as

per order dated

application stands disposed off accordingly.

File be

consigned to

record room.

(Rajinder Kumar)

CMM(East) KKB Courts Delhi
30.09.2020

